\ 2041 TEM NO. 35 COURT NO. 7 SECTI ON | VA

SUPREME COURT COF | NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Civil) No(s).10928-10929/2007
(From the judgnment and order dated 06/03/2007 in MFA No. 11783/2006 c/w
11785 of 2006 of The H GH COURT OF KARNATAKA AT BANGALCRE)

MANDALI RANGANNA & ORS. ETC. Petitioner(s)
VERSUS
T. RAMACHANDRA & ORS. Respondent ( s)

(Wth appln(s) for permission to file additional docunents and exenption from
filing OT.)

Dat e: 10/ 12/2007 These Petitions were called on for hearing today.
CORAM :
HON BLE MR JUSTICE G P. MATHUR
HON BLE MR JUSTI CE P. SATHASI VAM
For Petitioner(s) M. S.Balaji,Adv.
For Respondent (s) M. Raj esh Mahal e, Adv.
M. Shri Narain, Adv.
M. Sandeep Narain, Adv. for
MS. S. Narain & Co.
M's. Nalini Chidanbaram Sr. Adv.
Ms. Sunita g ha, Adv.
M. Vikas Mehta , Adv

M. K V. Vijaykumar, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER
As prayed by | earned counsel for the Petitioners, three
weeks’' tine is granted for filing rejoinder affidavit. Li st

i medi ately after three weeks.

(K. K. Chaw a) (Radha R Bhati a)
Court Master Court Master



